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*22450 seeks Centre's reply on plea for setting
up human rlghts courts in all districts

OUR CORRESPONDENT

NEW DELHI: The Supreme
Court Monday agreed to hear
a plea seeking direction to the
Centre for setting up human
rights courts in every district
of the country as mandated
under the Protection of Human
Rights Act.

A bench comprising Chief
Justice Ranjan Gogoi and
Justices Deepak Gupta and
Aniruddha Bose issued notice
to all 29 states on the plea
which also sought appointment
of Special Public Prosecutors
(SPPs) for conducting speedy
trial of offences arising out of
human rights violation within
a time period of three months.

The petition filed by a law
student, Bhavika Phore, sought
direction to the Centre for pro-
viding sufficient and adequate
funds for setting up of human
rights court in all 725 districts
in 29 states and seven Union
Territories in a time bound

manner. She also sought an
instruction to registrars of all
the high courts for the same.

The plea filed through
advocate Aakarsh Kamra
also sought the Centre and
the states to adhere with and
implement the provisions of
Sections 30 and 31 of the Pro-
tection of Human Rights Act
(PHRA).

Section 30 of the PHRA
says the state government in

concurrence of the Chief Jus-
tice of the concerned high
court will specify for each dis-
trict a human rights court for
speedy trial of human rights
violation, whereas Section 31
of the Act provides for the
state government to specify
and appoint SPPs for conduct-
ing cases.

The plea refers to many
reports on custodial deaths in
the country in the past years

referrmg to "abuse of power
and "unfathomable torture”
undergone by individuals due
to police excess.

It also stated the records of
the National Human Rights
Commission (NHRC) from
2001 to 2010, according to
which 14,231 persons died in
police and judicial custody,
of which 12,727 died in judi-
cial custody--a large majority
of which was a direct conse-
quence of custodial torture.

"Torture remains endemic,
institutionalised and central
to the administration of jus-
tice. India has demonstrated
no political will to end torture
as it remains widespread and
integral to law enforcement,”
the petition said.

"It is the obligation of the
constitutional courts to zeal-
ously guard the right to liberty
of an individual as the dignified
existence of an individual has
an inseparable association with
liberty," the plea said.
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Govt introduces eight Bills, Oppn raises fundamental rights

LIZMATHEW
NEW DELHI, JULY 8

WITH THE Centre launching its legislative
agenda by introducing eight Bills in the Lok
Sabha on Monday, the Opposition accused
the government of curbing the fundamen-
tal rights of citizens in the name of tackling
terror. The government maintained that it
has adopted “zero tolerance” to terrorism,
and legislative measures were important.
The government moved amendments to
the Unlawful Activities (Prevention)
Amendment Bill, 2019, National
Investigation Agency (Amendment) Bill,
2019, Protection of Human Rights
(Amendment) Bill, 2019, Consumer
Protection Bill, 2019, Public Premises
(Eviction of Unauthorised Occupants)
Amendment Bill, 2019, Jallianwala Bagh

National Memorial (Amendment)Bill, 2019,
Central Universities (Amendment) Bill, 2019
and the DNA Technology (Use and
Application) Regulation Bill, 2019.

Opposition members expressed their ap-
prehensions over the changes in the DNABIll,
the human rights Bill and the Jallianwala
Bagh memorial Bill.

The proposed changes to the UAPA Bill
were opposed by RSP leader N K
Premachandran, Congress MP Shashi
Tharoor, IUMLMPs ET Mohammed Basheer
and P K Kunhalikkuty, who said the provi-
sions in the amended law could be misused
asitwas a “law to detain”.

Premachandran said the fundamental
rights of an individual cannot be ignored in
the name of tackling terror. He said there is
no clarity in the government’s claim that the
NIA finds it difficult to deal with such indi-
viduals and that the House should not be

MoS (Home)
GKishan Reddy

kept in the dark. He recalled that POTA,
brought in by the Atal Bihari Vajpayee-led
government, was repealed asitled to “abuse
of power” by authorities.

However, MoS (Home) G Kishan Reddy,
who introduced the Bill on behalf of Home
Minister Amit Shah, said when the United
Nations can name Jamaat-ud-Dawah chief
Hafiz Saeed as a terrorist then why can’t India
do the same. He said a provision is needed to
designate “individual terrorists” in the law.

Shah intervened to ask if the Opposition

would like to withdraw objections as these
would not look good in the records of Lok
Sabha.

Moving a Bill that seeks to give powers to
the NIA to probe terror attacks targeting
Indians and Indian interests on foreign soil,
Reddy said the legislation will also allow the
agency to probe cyber crimes and human
trafficking.

However, Tharoor opposed the amend-
ments, saying the courts already have a
huge backlog and alleged that the Bill was
“not based onlogic” and was a “piecemeal”
legislation. The Congress leader also op-
posed the NHRC Bill which proposes that a
retired Supreme Court judge can also be
considered for the chairperson’s position,
currently reserved for former Chief Justice
of India. He said the proposed changes have
completely ignored the NHRC's request for
more powers.

Leader of Congress Adhir Ranjan
Chowdhury alleged that the move was an at-
tempt to undermine the institution.

However, Reddy said the changes were
in line with Paris principles on strengthen-
ing the agency.

Chowdhury also termed the DNA Bill a
bid to violate fundamental rights. He said the
DNA of undertrials could be collected with-
out court orders and there is no provision of
consent on the storage of DNA data in the
“flawed” Bill.

Tharoor said this would lead to institu-
tionalisation of surveillance regime and
wondered why the government has intro-
duced the changes before bringing in data
protection laws.

However, Union Minister Harsh Vardhan
said the members could express their con-
cern during the discussion and the govern-
ment would address them.
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labour system

%N qu-ﬁc" NHRC %seﬂ a day long work-
shop on elimination of bonded la-
bour system including child labour,
inter-state migrant workers and hu-
man trafficking at Chandigarh Ju-
dicial Academy. The workshop was
being chaired by Justice PC Pant,
Member, NHRC.

NHRC has been organising
workshops to sensitise official ma-
chinery to work for its abolition in
different parts of the country.
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TARGETED FIGHT Amendment to help brand likes of Masood Azhar and Hafiz Saeed as terrorists

UAPA Bill to Designate Individuals
as Terrorists Introduced in House

Rahul.Tripathi@timesgroup.com

New Delhi: The government has intro-
ducedabill to amend the Unlawful Acti-
vities (Prevention) Act “to add or remo-
ve the name of individual terrorists.”
The amendment will help the Centre
designate individuals such as Jaish-e-
Mohammad (JeM)chief Masood Azhar
and Lashkar-e-Taiba’s (LeT) Hafiz Sae-
ed as terrorists. Currently, only their
organisationscan be proscribed.

Home minister Amit Shah said the
bill “will align the domestic law with
international obligations as mandated
in several conventions and Security
Council resolutions.”

Opposing the UAPA amendment bill
introduced in the Lok Sabha on Men-
day, Congress’ Shashi Tharoor and
RSP’s NK Premachandran said the fun-
damental rights of an individual sho-
uld not be foregone inthe name of tack-
ling terror, “There is no clarity on go-
vernment claims that the National In-
vestigation Agency (NIA) finds it
difficult to deal with such individuals
at present,” said Premachandran. The
government “cannot keep the House in
the dark on so-called difficulties,”

The individual, however, can appeal
against the move and seek a hearing be-
fore areview committee the Centre has
constituted under the UAPA.

Theprovisionsaresimilarto Security
Council sanction used to apply pressu-
re on a state or entity to comply with
objectives set by the UN without resor-
ting to use of force. According te offici-
als, the designation offer UNSC an im-
portant instrument to enforee its deci-
sions. When a person is designated a
global terrorist under UN 1267 ISIL and
Al-Qaeda Sanctions Committee, a tra-
vel ban is imposed on the subject.

Introducing the bill, minister of state
forhome G Kishan Reddy saidwhenthe
United Nations can name Jamaat-ud-
Dawah chief Hafiz Saeed-asa tervorist,
why cannotIndiado the same.

The bill also empowers the director
general of NIA to grantapproval of sei-
zure or attachment of property when
the case is investigated by the said

agency It further empowers an “officer
of the rank of Inspector of NIA to in-
vestigate the offences under chapter
IV-V1,” the bill states.

The minister also introduced the Na-
tional Investigation Agency Amend-
ment Bill, 2019, which empowers NIA to

probe tervor attacks targeting Indians
and Indian interests on foreign soil.
Reddy said the legislation will also al-
low the NIA to probe cyber-crimes and
cases of human trafficking.

Reddy said that through the legisla-
tion, the government wanted to streng-

IN THE LOK SABHA

NATIONAL INVESTIGATION AGENCY AMENDMENT BILL, 2019

Empowers NIA
to probe terror

Allows NIA
to probe
attacks target- cyber-crimes
ing Indians, and cases of
Indian interests human traf-

on foreign soil ficking

UNLAWFUL ACTIVITIES (PREVENTION)
ACT AMENDMENT BILL

UAPA Bill empowers NIA DG to
approve seizure/attachment of
property in case

Inspector of NIA can investigate
offences under chapter IV and VI

Allow the Centre and states to
designate sessions courts as special
court for trial

PROTECTION OF HUMAN RIGHTS

(AMENDMENT) BILL
Increase NHRC | A retired

members Supreme
from two to Court judge
three, one of could also be

which will be a | considered as
woman chairperson

then the NIA Act to empower the agen-
ey toconduct investigations inany part
of the world if a terrorattack targeting
IndiansorIndian interests were to hap-
pen. The bill will also allow the Centre
and state governments todesignate one
or more courts of session as special co-
urtor special courts for conducting tri-
alunderthe Act,

Reddy introduced a third bill to
amend the appointment process in the
National Human Rights Commission.
“The Protection of Human Rights
(Amendment) Bill, 2019, will streng-
then NHRC,” he said. One of the key
provisions is to increase the members
of the commission from two to three,
oneof which will bea woman.

As per the amendment, a retired Su-
preme Court judge could alse be consi-
dered aschairperson. The postisatpre-
sent reserved for retired chief justices
of India. Reddy said the post of NHRC
chairman would remain vacant if are-
tired CJIwasreluctant to takeup there-
sponsibility The NHRC was constitu-
ted under the Protecticn of Human
Rights Act in 1993. The Act was last
amended in 2006.
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AT § AFGIIGR Gl qeNgd fagas 2019 ﬁw

Tt feoell, owEd § AFIR &I
AFATSRR GReT0T Fenee faegas 2019
Ty fhar AT s ST & areue @
WU H U @fth Bl @ FgH B B
Urae= fear T ® S STEdd ST
BT AT Ve ® | el Wed 6 8
IS FHAT o fheE YT A AHaIEeR
TRefoT oY faEme 2019 U9 fHar |
HU « fads v 5y 9 @1 Ry
#)d gV b g8 AFaier AT Bl
FHASIN B BT TAN & R WRBR Bl
AN BT AT &9 SUA&] BRI A2y
3R R el &1 91 TRy | fAdas uwr
fhd S &1 feRtg oRd 8U ol ¥
U & =dT R 9 e 7 Fer P
RS, TIdRTE B FAGR PR B
U & 915 319 9N HEAIeeR AT
BT | I S e T AT ®, 98
ol M9 & %Y 8l & | S= dal
fob sy HHARGR T (TAvEsT)
T U DY & HH g AR FHAIRT B
T BT AT BT US W & | g9 DI
2F el fear T 8 | ' dAledlid
HEITAT DI Holdd & R €19 1 =1y
| B & R o’ o HaT & 39 A9
4 oy W & fagial § el &6t
TR WaTH $N P 91 Pal TS B |
JMANT o 5T 9 AfE fFR a7 BT
JMTE HXT &1 & olfbd g9 faegss #
sadT 5T 8 2 | S9H Angdg audl
H UG BT A BT Soord T8l & | TE I
7= St foem Y81 7 @er & gt &y
R foR & ford 8 faRiy =121 &er anfey
afeds wameid gera <1 AfRY |

Ssi4 wer fb 30 ddy § 1993 H o
sfefras g9mar T oo, SR ot uRe
RIgTa &1 Scoi@ o1 | 31l ST B9 e
v g 98 1 uRY Rigid & R W
AN E | 7 Per 6 Uk fagia # @

a7 % Aeerg § ArRe Gie), H%?!Taﬁ

B SIIST ST A1feq | &9 S |9ed @Y
2, 98 Afgenell & Srew ¥ Hdfd g |
Said Hel fh MANT & oruey & Wy H
SeddH T & e ~IrITee ¥ afth
P I IIaq AT b T I8
s B AT BT P 91T Fal Ts B |
vT gaferd far AT f6 o8 IR dolee
® AR g1 fer I 5y 99 W)
qE9l 9% Ug Wiell 8 o & | 9
fadrae # graum= frar € fF omarT &
e » wu ¥ VAT Afth S STadH
AT BT Y =TTl Y81 8, S9d
rfaRe fonedl W1 aafes &1 fges faman
ST 9O S SddH ~TATd BT =TT
BT 2 | SOY SMANT & gl &1 =T af
A qIHR 9 B o I 8 v A
81| 399 yxard far T & 6 amanT sik
MY SN & 3regeli ofik Wawdl &
UETafe &7 g™ 9¥ ¥ $H NS o gy
frar o 9@ iR 9 yafigRe & o 8
fadrae & Sl Ud HRON § war T B
o5 AT SrfdreR wReTor ArfSfH, 1993 &1
AT AfreERI & Ao & U e

HIdTErRR SN, oy JaERR STIRT

3N AT AfIPR A™ATTAl B TS Bl

T} JUeEy Hed & forv srfafaafaa fear
AT T | IS AFATEIGR ST+ $<h
JMNT B T T el I Hd
el S A gRT Sore s fidrei &1
e By b fou sfefee § g
HeeHl BT yRa fHar 81 g9d ST,
6B A5G BRI = A1 ARAfrgg § deme
Mg AN & e & UG IR S<h Ug &
fore faem™ ur=dr gcel & HRU Sfud
rgfafat &1 get H wfergar o @ € |
SURITh 9Tl B & H W@ g S
AAfTH & Bo Ul BT [T B
JMILAH & AT & | IRATIaT e ST
SR w1 & IS IMANT Bl AT SAD
W], Wdadl, dgade 3R A
BRI B YHTIT TRETT qAT SAHT e
B v s sl & g9y § uRY
fgla 9 ok Ifte gaTa &3 o w9
T | 5O Sudy fhar Tar ? fh 0w
fth O Sed =T & AT W@ 8,
S8 ST AT & 3T & wU H FgRh
&g UE 1 S e |
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T2 fooett (Taumeh) | o |
FI Tfed T fauedl <ot & fale &
EIE| IERICTGICREEIY]
TN fagraes 2019 99 fomar |
F 7 fodres i g SRt
T s, | 2l 31191kl e i foh
e SEUAN foRa ST ekl 21 feredt
T i 3TIRTST i fRIER = §u
T A Wl Sit TR 3@l + e, BN
WHR & 3TKehare o f@elh has
Jafed el e A 2 |
AFaifiIeR 31RN91 &ds
HHIR AT g0l : TWaHR 7 9Har
I el foh <91 | HHaTehRY sht T8 <hi
ALl Fas HEAR Tel anl 3R
WHR FHfeaa Al o AaEmR
3TN T SHIHERTS! et &9 8 S & |
T& U Tl STt foheM IS8l 4 T
AR STAN 3R T HHaRRR
ST W 37ee] Ud Hew ohl fgferd ok

ey H YHAeRR TR0 (HIMEH)
faeIeR 2019 THAR ohl AT | UgT
LI T I8 SR fea |
A 3r=duor stfison
Ziener faga® 2019 : g U
& ST WA ST fReH 7 U
3TANUT SR TN faermeh 2019
U9 foRam| 39 foRees ¥ YR 9 9T
foRdll STgHfa ST < Hae ¥ Hel
1 TR Y 3R S e o
1 GTaHH foRaT T 2 |
Feae ulsBel (v=non
ik @y ') faffrasa
2019 : WX U9 URAR
0T I 21, B A S Srefien!
(5@ 3R o ) fafreme e
2019 U R T fSRad U U
AU T S WfUd W, ST
e Ud fagewur aRA % fou
TAMSIATST 2l GeIE e i, ST

YR, T 3R StferE ¥ geifta
T ) RN o 3 R R

sifermiarenl |1 eI
SHR® (Fener) fad=®, 2019
: T & faUy & 99 SfciaeT an
TR TR (T9ieH) fadeeh, 2019
U1 foma T o =l o ®9 § SRA
T G o 3TeAe] Tl TR 3Hh
T R ARET T HIRIA 9T fakie et
1 a1 1 39 ffq o Ted # g 52
Tehed oI &t o T hl =IRA S il
T oA T @ e foRdt HeE ar
1205 et e e s = =l
(A IaH 4 Y9 S
fae@e 2019, &4 AT WA &ed
g T 7 WER W (fRd
TR ot Siegen) HeH fagTes
2019, U THEEH faer w5t 2f. T
IR fFsieR’ A e fasafaeme™
(T fa8Tes 2019 U9 foman |
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AR STt o T3 T 3, § Al Siad

¢ fewelt (Tauwst) | gim #E |
HMAERR TREI0T S o ded o3 o

geleh foTet H AMa ST¥eRR 3TeTeld o
T Tl e, I o & o AT gRR
[feIehT IR Sheg TR Y STaTE i 2 |

% SReg ISH TANE, SeHd
ek Tl 3R Aeg 9 i & A
T i BT Akl R i F1feeh |
= 3R gl 29 T I Afed SR
foFu| =fesht # AAfRR FFA &
JIEaEMl & ded AMd SRRI & &
% TheH! i dF oM o iR il 9
gIaE o foru fasw o TS
feregert e ot ot 3T feRe T 2|

Aqfeert § el T 2 o e
Tt 29 TSI 3R T g, e gt
T 725 ool # THEEg Tk ¥ A4
ARTFR 3TeeTd TUd 4 & foiu

HAHANIDHR B & 3
# 31 & al TSP a1 I
31ETeTdl &1 TG gl

BT DI BT 3 TR DY &
SHEa Tt

T 9 IqeTe ShI okl (9T 2 i
ot 3T fopa T @1 B 3wl wE
I & SRR A o 29 ok § e
A =l ST R R

FifaeRT | el T @ T g 3
Tl ! AHAIEHR T FHAA i
YR7 30 31X 31 & YEgFl W 3THe
FAT AMBT 3R SAHT et HET

Heiftrd ATl hl GAaTE o ol Il
o1 ¥ uMa 3R eTee Tfed
SN S@h 91 31 TH Ghadl i
T 3 o fa91 wiieh S1Tsten] i
frgfer & weifea 2 |
mﬁwﬁﬁaﬁa@m—vﬁﬁ%ﬁ
et  wHial ot fofsh el BT e T
foh WA AHANERR TR & Rehre
% STER 2001 ¥ 2010 % 2RM 14
TR 231 AfFE & g 3R
—nfes fevra o A gl 3 A 12
B9R 727 Wi ~feh fevra o g8 i
ety el | AT il Adrsn
2| et | e T @ foh dauien
3TeTeTd 3h1 98 i © foh 3 Safer =l

e | FRT 30 & STAR TST ALHR
Tefq B *IE & A% Siked @i
TEAld ¥ A SIHHR] & 3eoied o

AT o SATIRR hi T HL FHifeh
fordt it fert sl I SHeh 3T
SHeh! T 3 ST g 2 |
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SC seeks Centre's response on plea
for district human rights courts

New Delhi, July 8: The Supreme
Court on Monday asked the
Central government to file its
response to a plea seeking
direction for setting up human
rights courts in every district of
the country.

A bench headed by Chief
Justice Ranjan Gogoi issued
notice to Centre and all 29 states
on the pleafiled by law student,
Bhavika Phore. Phore, through
advocate Aakarsh Kamra, has
sought direction to the Centre
for providing sufficient and
adequate funds for setting up
of human rights court in all 725
districts in 29 states and seven

Union Territories in a time-
bound manner.

The petitioner said that the
establishment of these special
human rights courts will strength-
en and enhance existing mecha-
nism, and boost preservation
and protection of human rights
in letter and spirit at grass roots
level which is the very founda-
tion of democratic principles to
achieve the vision of the consti-
tutional framers as stated in the
Preamble to the Constitution.

The petitioner also request-
ed the court to appoint special
public prosecutors for conduct-
ing speedy trial of offences aris-

ing out of human rights viola-
tion.

Under the Protection of
Human Rights Act, the govern-
ment is under obligation to set
up special human right courts
in each district for the better
protection of human rights and
also to appoint a Special Public
Prosecutor for the same but has
failed to do so, the petitioner
said, citing various reports and
studies, which disclosed that
human rights protection is in a
very bad state.

The petitioner also raised
various humanrights violations
including police brutality, and

torture, custodial and "encoun-
ter" deaths, the horrible condi-
tions in prison and detention
centres, arbitrary arrests and
unlawful detention, and denial
of fair public trial.

"From 2001 to 2010, the
National Human Rights Com-
mission (NHRC) recorded that
14,231 persons died in police
and judicial custody in India.
This includes 1,504 deaths
in police custody and 12,727
deaths in judicial custody from
2001-2002t02009-2010, a large
majority of these deaths being
a direct consequence of torture
in custody," the petitioner said.

“Torture remains endemic,
institutionalised and central to
the administration of justice.
India has demonstrated no
political will to end torture as it
remains widespread and inte-
gral to law enforcement," the
petition said.

The plea also said that the
intervention of the court in set-
ting up human rights courts will
provide the victims of human
rights abuse a quick and effica-
cious access to justice which is
constitutional obligation of the
state to respect, protect and
uphold the basic human rights
of its citizens. IANS
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NEW DELHI, July 8: Parliament on
Monday passed an amendment Bill which
allows voluntary use of Aadhaar as proof
of identity for users to open bank accounts
and get mobile phone connection.

The Aadhaar and Other Laws (Amend-
ment) Bill, 2019, was passed by Rajya
Sabha by a voice vote. The Bill, which
also provides for a stiff Rs 1 crore penalty
and a jail term for private entities violat-
ing provisions on Aadhaar data, was al-
ready passed by Lok Sabha on July 4.

NHRC amendments Bill

A Bill to change the process of appoint-
ment of Chairperson and members of the
National Human Rights Commission
(NHRC) was introduced in Lok Sabha on
Monday. Introducing the Protection of
Human Rights (Amendment) Bill, 2019
Union Minister of State for Home G Kis-
han Reddy said the legislation was
brought to strengthen the NHRC.
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A key change proposed in the legisla-
tion 1s that a retired Supreme Court judge
could also be considered for the Chair-
person’s position, currently reserved for
former Chief Justice of India.

Reddy said the post of Chairperson of
the NHRC remains vacant when a retired
Chief Justice of India 1s reluctant to take
the responsibility. “So we want to make a
change so that a retired judge of the Su-
preme Court can also be appointed as the
Chairperson of the NHRC,” he said.

Similarly an amendment for appoint-
ment of members is also being consid-
ered. The members could be picked from
a pool of retired Chief Justices of High
Courts. Currently, a serving or retired
SC judge 1s considered.

Jallianwala Bagh Bill

A Bill which seeks to remove the Con-
gress president as a permanent member
in a trust that runs the Jallianwala Bagh

National Memorial to make the body “apo-
litical” was introduced in Lok Sabha on
Monday amid opposition by the Congress.

The Jallianwala Bagh National Memo-
rial (amendment) Bill, moved by Culture
Minister Prahlad Singh Patel states that
it seeks to “delete” the mention of ‘Pres-
ident of the Indian National Congress’ as
a trustee.

The amendment Bill also paves way
for the leader of the single largest oppo-
sition party in the Lok Sabha to be a mem-
ber of the trust. As of now, only Leader of
the Opposition in the Lok Sabha 1s a mem-
ber of the trust.

As of now, the trust which manages
the memorial, has the Prime Minister
as the chairperson, president of Indian
National Congress, Culture Minister,
Leader of Opposition in Lok Sabha,
Punjab Governor, Punjab CM as its
members. — PTI




